‘(""' OA 12y/02

s 37

o\-’/l

e j ORDERS OF THE TRIBUNAL
J

SOxdexr dated 22,10.2003
Nene appeared on behalf of the applicant

ner the applﬁcant in persen was present when the
matter was called. 'Iheim-"h,aa;a’aen Be request: made |
on behqlf of the applicart's '(counsel see king
an adjournment. Barlier en several eccasions

alse neither the learned counsel for the

applicant was present ner the appl icant in pérson
However, Shri A.K.Bpse, learmed Senier Stmdiijfﬁ
Counsel was all aleng present, |
| Heard Shri Bese and with his aid and
assistance perused the recerds.

This Original Application has been

filed by one Smt.Sikharani Mohapatra, wife of

laﬁe Chitrasena Mohapatra, whe fetimd as a
serving armed force persennel, way back 1n the
year 1968 . Threugh this application the applicant
has claimed family pensien censequent upen

death of her husband. The husband ef the
applicant was in receipt of pensien as a retired
armed feorce persennel. In the circumstances it
is delbtful whether this Tribunal can entertain
and adjudicate upon the matters ef this nature,
This peint has alse b2éen brought out by the
Respondents by filing their ceounter enm 7.3.2003. .
Viewed frem this angle, I am of the epinien

that this Tribkunal lacks jurisdictien te
adjudicate the grievance as raised by the
applicant in the instant O.A. inasmuch as her
husband late Chitrasena Mohapatra being a

member of the armed force(Bx-Naik) was in
receipt of pensien frem military servicé and
that the members of Armed forces are net
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By > it oyl - MPRINGHS the Jurifgisimpet tiis miffgel

<. mﬁ/ 765 St iz" 344 in jtew gf Sectien 2(a) of Alf?.""..ﬁ.ct. 1988, .,
f‘f;_ﬁy b 57 = UA B - Por the reasens discussed aveve, o

W v | this OsA, is rejected being net maintainable
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i Ne costs.
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